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Mr. Chalrman: I am very sorry he
had to conclude It was a very inter
esting speech

ot vy fod : (mitr) WA oaw
I & i fae wlv & R, A1 aw
Wl A wW w7 A

Mr. Chalrman: The next name 1n
the lList is Mr Onkar Lal Bohra He
may start on Mcnday when we take
up thus business

Bhri M. N. Naghmoor (Belgaum) 1
have to make a submission One more
hour may be given for this debate 1n
respect of these Demands, so that some
more members can participate We
come from South and none of us has
had an occasion to participate in this
debate This is 15 a very important
one

Mr, Chairman: He may raise this on
Monday.
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(SAKA)  Bills 10380

Mr. Chairman: He will continue on
Monday Now we have to take up the
Private Members' Business

15. 05 hrs,
COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS
SEVENTH REPORT
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Mr Chairman: The question 1s-

“That this House agrees with the
Seventh Report of the Committee
on Private Members' Bills and
Resolutions presented to the House
on the Sth July, 1967 "

The motion was adopted.

Mr Chalrman: Now, there are cer-
tain Bills to be intoduced. Thre first
one 15 in the name of Shri Deven Sen
The hon. Member is absent The sec-
und one is in the name of Shr Kanwar
Lal Gupta. He 1s also absent Now,
Shri Madhu Limaye

15.06 hrs.

COMPANIES (AMENDMENT) BILL*
(Substitution of sections 2834, 324
etc.)
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Mr. Chalrman: The question 18

“That leave be granted to intro-
duce a Bill further to amend the
Companies Act, 1986 "

The motion was adopted.
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